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~ ON PlUVAft -MEMBERS' mIiLS .MfD 
REsoc.uTIOHS 

*I1fty-seveD.th 1tepott 

(SEeoB Lox ,~) 

I, the Chau.an of the Committee .on Private Member,s' B.Uls pd 
ttesolutions having been authorised by the Committee, present on 
1their beha,lf, this .their Fifty~se.v.en.th Report. 

~. Tlle .caDUIlittee met .on ~ 29th F.ebruary, 1960 for-,-

(1) Classification and aDoeetion of Ume for discussion of the· 
iWls (vU.e _4.pper;uiix) under lWle 29'-(1) (b) _fA 284(1) 
~of tile B~ ,at PJ,;o_ure -r,espectively. 

(2) fle-classift.c~tion of the prevention of HydrogenatJoJlof 
Oils Bitt by Sh,ri Jhulan Sinha. ' 

(3) Examination of the following Bills under Rule 294 (1) (a) 
d the R.ui.~ of Procechre -seeking -to -amend the Consti-
wtioD- ~ 

.('i) eonstitation (Amen4!lment) Bill (Amemlment of the 
Eighth Schakae) lhy Sbri Atal Biharl Vajpayee. 

(ii) Constitution (AmendJ;nellij Bill (Amendment of Article 
343) by Shri Chapalakanta Bhattacharyya. 

3. 'rhe Members concerned had been invited to pr:es~t before the 
'Committee their views ~ their Bills but none of them attended the 
~ttlng.1 I 

• • • 
U. ClaBsijicution .and .al..,cBion aJ tim.e to Bills 

4. After considering all aspects of the Bills, the Committee placed 
-aJl -the tlmee Bills in categor:y 'B' and allotted time -i-Ql"eaoh ,of the 
:Bills as shoWn in column 5 of the Appendix. 

-The following motion was moved by Sardar Amar Singh Saigal and 
-was adopted by the House on the 4th March, 1960:-

""That this House agrees with the Fifty-seventh Report of the 
Committee on Private Members' Bills and Resolutions presented 
to the House on the 2nd MarcQ, 1960." 

[L.S. Deb., dated the 4th Karch. 1iSO]. 

I 
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III. Re-classification of Bills 

I 
5. The Committee then considered. Shri Jhulan Sinha's letter re-

questing that the classification of his Bill, namely the Prevention of' 
Hydrogenation of Oils Bill be changed from category 'B' to category 
'A'. The Bill had been placed in, category 'B' by the Committee ~~ I their Twenty-seventh Report (Second Lok Sabha). As no new I ground had been made out, the Committee did not see any justifica-

i tion in· altering the original categorisation of the Bill. 
j 

IV. Examination of the Constitution (Amendment) Bills 

(a) Constitution (Amendment) Bill (Amendment of Eighth Sche--
clute) by Shri Atal Bihari Vajpayee. 

6. The Committee noted that a resolution on the same subject by 
the Member had already been admitted for the current session and. 
that there was 6 possibility of its securing a place in the ballots to, 
be held for the remainder of the current session. In view of this the 
Committee postponed consideration of the Bill. ,. 

(b) ,Constitution (Amendment) Bill (Amendment Of Article 
343) by Shri Chapalakanta Bhattacbaryya. 

_ 7. The Member giving notice of the Bill was absent and the Com-
mittee postponed 'consideration of the Bill. 

V. Recommendation 

8. The Coinmittee recommend-i 

(i) That the classifioation and allocation of time to Bills by 
the· COtpmittee as shown in Appendix be agreed 10 by 
the How;e; and ' 

n,. (ii) t1\3.t the original clas~ification of the Prevention of Hydro-
\ genation of Oils Bill by Shri Jhulan Sinha be not 

changed. ! I 

NEW DELHI; HtiKA.M SINGIL 
The 1st March, 1960 
Phalguna 11, 1881? (Saka) 



APPENDIX 

SI. Name of the Bill and Bill No. Category Tiine 
No. the Member incharge allotted allotted Remarb 

by the 
Com-
mittee 

I 2 3 4 5 6 

I. Indian Bar cOuncils 84 of 1959 B 2 hours 
(Amendment) Bill 
(Amendment . . ,of. sections 
12 and 15) by Shri Ajit 
Singh Sarhadi. 

:2. Legal Practitioners 83 of 1959 B I 1/2 hours 
(Amendment) Bill 
(Insertion of nezo section 
I¢ and Amendment of 
section 41) by Shri 
Ajit Singh Sarhadi. 

"3· Child Marriage Restraint 89 of 1959 B 2 hours 
(Amendment) Bill / 
(Amendment of sections 
2 and 3) by Shri Diwan 
Chand Sharma. 

--------

• 

-434 (E) LS--2 




